Ml President (Discharge of
: Funciions) Bill

[Shri Srinivas Misra]
by a majority according to article 368 or

rule 155. Therefore, the whole Bill can-
not be accepted now and cannot be passed.

SHRI TENNETI VISWANATHAM :
The acting President should not give his
assent to the Bill.
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SHRI Y. B. CHAVAN : Sir, I have
nothing more to add.

MR.
question is :

DEPUTY-SPEAKER :  The

“That the Bill be passed™.
The motion was adopted.

SHRI NATH PAI: Sir, the buttons
have voted for Shri Chavan’s Bill but the
minds of all those who are present have
voted for us.

18.21 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messagos received from the
Secretary of Rajya Sabha :—

(i) I am direcied to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 15th May,
1969, has passed the enclosed
motlon referring the Architects
Bill, 1968, to a Joint Committee
of the Houses and to reguest that
the concurrence of the Lok Sabha
in the said motion and the names
of the Members of the Lok Sabha
to be appointed to the said Joint
Commillee may be communicated
to thls House.

Motion

“That the Biil to provide for the
Tegistravion of architects and for
purposes connected therewith be



referred to a Joiat Committee of the
Houses consisting of 45 members ;
15 members from this House,
namely :—

1. Shri M. Ruthnaswami
2. Shri Prem Manohat
3. Shri Rewati Kant Sioha
4. Shrl Narinder Singh Brar
5. Shri U. N. Mahida
6. Shri Mohan Dharia
7. Shrimati Vidyawati Chatur-
vedi
8. Shri Anand Chand
9, Shri Mudumala Henry Samual
10, Shri Baharul klam
11. Shri N, Sri Rama Reddy
-12.  Shri Syed Hussain
13, Shri Sinam Krishna Mohan
Singh
14, Shri A. C. Gilbert
15. 8hri C. L. Verma

and 30 members from the Lok Sabha ;

that in order to conslitute a
meeting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Jolat Committee ;

that in other respects, the Rules
of Procedure of this House relating
to Select Committees shall apply
with such variations and modifica-
tlons as the Chalrman may make ;

that the Committee shall make
a report to this House by the 29th
day of August, 1969 ;

that this House recommends to
the Lok Sabha that the Lok Sabha
do join in the said Joint Com-
mittee and eommunicate to this
House the names of members to be
appolnted by the Lok Sabha to the
Joint Committee.”. *

(i) *I am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 15th May,
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1969, has passed the enclosed
motion referring the Hire-purchase
Bill, 1968, to a Joint Committee
of the Houses and to request that
the concurrence of the Lok Sabha
in the said motion and the names

of the Members of the Lok Sabha
1o be appoinied 1o the aaid Joiot

Committee may be communicated
to this House.

“That the Bill to define and regulate
the rights and duties of parties to
hire-purchase agreements and for
matters connected therewith or inci-
dental thereto be referred to a Joint
Committee of the Houses consistlng
of 45 members 15 members from this
House, namely :—

1. Shri Suraj Prakash

2. Shri Devi Singh

3. Shri Banka Behary Das
4. Shri M. R. Venkataraman
5, Shri S. A. Khaja Moideen
. Shri R. T. Parthasarathy
7. Shri Sanda Narayanappa
8. Chaudhasy A. Mohammed
9. Shri Sher Khan

10. Shri B. S. Savnekar

11. Shri Bhupinder Singh

12, 8hrd A.G. Kulkami

13. Shri B. K. Kaul

14. Shri Jogendra Singh

15. Shri Biren Roy

and 30 members from the Lok Sabha ;

That in order to constitute a
meeting of the Joint Committee
the quorum shall be one-third of
rhe total number of members of
the Joint Commitiee ;

That in other respects, the
Rules of Procedure of this House
relating to Sclect Committees shall
apply with such warlatious and
modifications as the Chairman
may mako ;

that the Committee shall make
a report to this House by the 30th
day of August, 1969 ; and
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(i)

that this House recommends to
the Lok Sabha that the Lok
Sabha do join in the said Joint
Committee and communlcate to
this House the names of Members
to be appointed by the Lok Sabha
to the Joint Committee.” *
‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 15th May,
1969, has passed the enclosed mo-
tion referring the Code of Civil
Procedure (Amendment) Bill, 1968,
to a Joint Committee of the
Houses and 1o requsst that the
concurrence of the Lok Sabha in
the said motion and the names of
the Members of the Lok Sabha to
be appointed to the said Joint
Committee may be communicaied
to this House.

Motion

“That the Bill further to amend the
Code of Civil Procedure, 1908, bs
referred to a Joint Committee of the
Houses consisting of 45 members; 15
members from this House, namely :--

Shri Balachandra Menon
Dr. B. N. Antani

Shri Rattan Lal Jain
Shri B. N. Mandal
Shri Jagat Narain

Shri Syed Ahmed

Shri Purnananda Chetia
Shri Rizag Ram

Shri V. T. Nagpure
Shrimati Seeta Yudhvir
Shri Joachim Alva

Shrimati  Aopapurna  Devi
Thimmareddy

13. Shri T. K. Patel
14, Shri P. C. Milra
15. Pandit 8. S. N. Tankha

and 30 members from the Lok Sabha;

_._
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that in order to constitute a meet-
ing of the Joint Committee the
quorum shall be one-third of the
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lotal pumber of members of the
Joint Committee;

that in other respects, the Rules
of Procedure of this House relating
Select Committees shall apply with
such variations and modifications
as the Chairman may make;

that the Committee shall make a
report to this House by the 30th
day of August, 1969; and

that this House recommends to
the Lok Sabha that the Lok Sabha
do join in the said Joint Committee
and cominunicate to this House the
names of members to be appointed
by the Lok Sabha to Joint Com-
mittee.”.”

‘In accordance with the provisions
of rule 115 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I am directed to in-
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the
15th May, 1969, agreed to the
following ameadments made by the
Lok Sabha at its sitting held on the
Tth May, 1969, i1 the Registration
of Births and Deaths Bill, 1968 :-

Enacting Formula

1. Page 1, line 1,—

Jor “Nineteenth”  substirute
“*Twentieth™

Clause 1
2. Page 1, line 6,—
for 1968 substitute *'1969*
Clause 10

3. Page 6,—
omif lines 8 and 9

4. Page 6, line 10,—

Jor “(iii)" substitute “(ii)”



n Arrest of

5. Page 6, line 13,—

Jor “(iv)" substitute “(iii)".’

—

18.24 hrs.

STATEMENT RE. ARREST OF DE-
MONSTRATORS NEAR PARLIAMENT
HOUSE

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : Mr. Speaker,
Sir, according to information furnished
by the Delhi Administration, the All India
Youth Federation and All India Students®
Fedration organised a procession and a
rally at the Boat Club lawns, Raj Path,
New Delhi, on May 15, 1969, as part of
their country-wide campaign against up-
employment. After the rally was over,
three patches tried to enter the area covered
by prohibitory orders under section 144
Cr. P, C. They were requested to disperse
by the Migistrates on duty. On their
refusal to do so, they were arrested. In all
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about 190 persons, including 11 women and
8 minors, were arrested for defiance of
prohibitory orders.

I am informed that that there was no
lathi charge by the police nor was any
demonstrator injured as a result of the
action taken by the police in effecting the
arrests. Some hon. Members had in the
afternoon stated that mounted police was
used against the demonstrators, According
to information available to me, though
the mounted police was present near the
parliment Gate at Vijay Chowk, as was
usual on such occasions, it was not used
against the demonstrators, The arrested
persons are today being produced before
the magistrate and further action according
to the law will be taken,

18.26 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, May 16,
1969 |Vaisakha 26, 1891 (Saka).



